
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A. No. /36 

DATE OF DECISION 	17-12-1987 

SiiT. RiP RI BHHRU5IjIj 	 Petitioner 

$HRL J.J. YJ-JNIK 	 Advocate for the Petitioner(s) 

Versus 

DIR. _ILvAY _AGER,JKOT 	Respondent 

SHRI 	.ktI) 	 Advocate for the Respondent(s) 

CORAM : H 

The Hon'ble Mr.D.s. MIsuk- 	 : -dJiiIR1STjTIV. 'LHBHjk 

The Hon'ble Mr.P.M. JOSHI 	 : JULICIL MHiR 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal. 



Srat.RaIpYari Bherusiflgh 
working as a lady Safal Kamear, cant 
in C & W Dept .:lehsaea. 	 •.. App i 

Versus 

The Divisicridl Railway j ienager, 
jothi CopOUr1d, 
RajKot. 	

... Respondent 

Coram : Hon bic 1r. b.s.ilishra, administratiVe 1eraer 

Hor'.Ole Mr. P.L1.JOShi, Judicial •1eIeDer 

I 

ORAL O\DER 
2-1987  (Dictated in o;en Court ) 	17-1 

Per: Hoe' bie L. P.e.JjShi, Jucicial ;ieiber 

In this applicetion (3-/36/86) filed by the petitioner 

Smt.P.ampyari Bherusingh, we have heard Ir.J.J.Yajflik and 

1r.S..Kyada tiie learned counsel tor the applicant and the 

rosponctent rspectivelY. It is statedMr.YajfliK that the 

petitioner eveii thouh inducted as "Safaiwala" on compass- 

ionate ground, she was ailoWet to work as a Water-Woman 

since the year 1973. It is alleged that since July, 1985 

the authorities insIst that she should do job as 'Safaiwala' 

and hence she has been constraintO move this TriDunal for 

the rdressel of her 9sievance. 

At this stage, it is su.tmiteed 11r.Yajilik that the 

oetitiner would liKe to make representations to the 

authorities to take sympathetic consderatioa in allowing 

her to work as a' water woman' and if the said represent-

etiofls are considered, she would not like to pursue this 

application. The petitioner is at liDerty to tile such 

representation within a week. We therefore direct that the 

Respondents Railway Administration shall consider and decide 

the representation of the petitioner wit. in two months trom 

the receipt thereoi. 

With this direction, the application etanos disposed of 

1 	 with no order as to costs. 	
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